FORM A

PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF J.M.L. MARKETINGS PRIVATE

LIMITED

RELEVANT PARTICULARS

1. | Name of corporate debtor J.M.L. Marketings Private
Limited
2. | Date of incorporation of corporate debtor 22 April 2002
3. | Authority under which corporate debtor is Registrar of Companies,
incorporated / registered Kanpur under Companies Act,
1956
4. | Corporate Identity No. / Limited Liability U15490UP2002PTC026613
Identification No. of corporate debtor
5. | Address of the registered office and Registered Office at: C-13,
principal office (if any) of corporate debtor | U.P.S.1.D.C., Industrial Area,
Naini, Allahabad, Uttar
Pradesh- 211010
6. | Insolvency commencement date in respect | 18 April 2022 (order
of corporate debtor published on 19 April 2022)
7. | Estimated date of closure of insolvency 15 October 2022
resolution process
8. | Name and registration number of the Mr. Shailesh Verma
insolvency professional acting as interim IBBI Registration NO.
resolution professional [IPA-002/IP-NO0070/2017-
18/10148]
9. | Address and e-mail of the interim resolution | E1004, Vijaya Apartments,
professional, as registered with the Board Mall Road, Ahinsa Khand 2,
Near Shanti Gopal Hospital,
Indirapuram, Ghaziabad,
Uttar Pradesh-201014
E-mail:
shailesh3108@gmail.com
10. | Address and e-mail to be used for Deloitte India Insolvency
correspondence with the interim resolution Professionals LLP, 7t Floor,
professional Building 10, Tower-B, DLF
Cyber City, Phase-II,
Gurugram, Haryana-122002
Email:
injmlip@deloitte.com;
shaiverma@deloitte.com;
11. | Last date for submission of claims 2ND May 2022
12. | Classes of creditors, if any, under clause No class of creditors has been

(b) of sub=-section (6A) of section 21,

ascertained by the IRP as on
date




ascertained by the interim resolution
professional

13. | Names of Insolvency Professionals Not Applicable (As on date)
identified to act as Authorised
Representative of creditors in a class (Three
names for each class)

14. | (a) Relevant Forms and (a) The relevant forms can
(b) Details of authorized representatives be downloaded at
are available at: https://ibbi.gov.in/home
/downloads

(b) Not Applicable

Notice is hereby given that the Hon’ble National Company Law Tribunal, Allahabad
Bench has ordered the commencement of corporate insolvency resolution process of
J.M.L. Marketings Private Limited on 18 April 2022, for which order was published on
the NCLT website on 19 April 2022.

The creditors of J.M.L. Marketings Private Limited are hereby called upon to submit
their claims with proof on or before 2 May 2022 to the interim resolution professional
at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only.
All other creditors may submit the claims with proof in person, by post or by electronic

means.
on o(?\oyw’slé"adi g proofs of claim shall attract penalties.

solution Professional of JML Marketings Private Limited,
porate insolvency Resolution Process)
no. IBBI/IPA-002/IP-N00070/2017-18/10148

Sub

Registered Address:

E-1004, Vijaya Apartments, Mall Road,

Ahinsa Khand 2, Near Shanti Gopal Hospital,
Indirapuram, Ghaziabad, Uttar Pradesh ,201014
E-mail: shailesh3108@gmail.com

Communication Address:

Deloitte India Insolvency Professionals LLP, 7t Floor, Building 10, Tower-B, DLF
Cyber City, Phase-II, Gurugram, Haryana-122002

Email: injmlip@deloitte.com; shaiverma@deloitte.com

Date: 21 April 2022
Place: Ghaziabad, Uttar Pradesh




FORM A
PUBLIC ANNOUNCEMENT

[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF
J.M.L. MARKETINGS PRIVATE LIMITED

1. Name of corporate debtor J.M.L. Marketings Private Limited

2. Date of incorporation of corporate debtor 22 April 2002

3. Authority under which corporate debtor is Registrar of Companies,
incorporated / registered Kanpur under Companies Act, 1956

4. Corporate Identity No. / Limited Liability U15490UP2002PTC026613
Identification No. of corporate debtor

5. Address of the registered office and principal | Registered Office at: C-13, U.P.S.I.D.C.,
office (if any) of corporate debtor Industrial Area, Naini, Allahabad,
Uttar Pradesh- 211010

6. Insolvency commencement date in respect | 18 April 2022

of corporate debtor (order published on 19 April 2022)
7. Estimated date of closure of insolvency 15 October 2022

resolution process
8. Name and registration number of the Mr. Shailesh Verma IBBI

insolvency professional acting as interim Registration No.

resolution professional [IPA-002/IP-N00070/2017- 18/10148]

9. Address and e-mail of the interim resolution | E1004, Vijaya Apartments, Mall Road, Ahinsa

professional, as registered with the Board Khand 2, Near Shanti Gopal Hospital,
Indirapuram, Ghaziabad, Uttar Pradesh-201014
E-mail: shailesh3108@gmail.com

10. Address and e-mail to be used for Deloitte India Insolvency Professionals LLP,
correspondence with the interim resolution | 7th Floor, Building 10, Tower-B, DLF Cyber City,
professional Phase-Il, Gurugram, Haryana-122002

Email: injmlip@deloitte.com;
shaiverma@deloitte.com;

11. Last date for submission of claims 2" May 2022

12. Classes of creditors, if any, under clause (b) | No class of creditors has been
of sub-section (6A) of section 21, ascertained| ascertained by the IRP as on date
by the interim resolution professional
13. Names of Insolvency Professionals )
identified to act as Authorised Not Applicable (As on date)
Representative of creditors in a class
(Three names for each class)

14. (a) Relevant Forms and (a) The relevant forms can be downloaded at
(b) Details of authorized representatives https:/ibbi.gov.inhome/downloads
are available at: (b) Not Applicable

Notice is hereby given that the Hon'ble National Company Law Tribunal, Allahabad Bench has
ordered the commencement of corporate insolvency resolution process of

J.M.L. Marketings Private Limited on 18 April 2022, for which order was published on the NCLT
website on 19 April 2022.

The creditors of J.M.L. Marketings Private Limited are hereby called upon to submit their claims
with proof on or before 2 May 2022 to the interim resolution professional at the address mentioned
againstentry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

Submi of false or misleading proofs of claim shall attract penalties.
Dated : 21April 2022 Sd/-
Place :Ghaziabad, Uttar Pradesh Shailesh Verma
Interim Resolution Professional of J.M.L. Marketings Private Limited,
(under Corporate insolvency Resolution Process)
Registration no. IBBI.IPA-002/IP-NO0070/2017-18/10148
Registered Address: Communication Address:
E-1004, Vijaya Apartments, Deloitte India Insolvency Professionals LLP,
Mall Road, Ahinsa Khand 2, Near 7" Floor, Building 10, Tower-B, DLF Cyber City,
Shanti Gopal Hospital, Indirapuram, Phase-Il, Gurugram, Haryana-122002
Ghaziabad, Uttar Pradesh, 201014 Email: injmlip@deloitte.com;

E-mail: shailesh3108@gmail.com shaiverma@deloitte.com
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GULSHAN POLYOLS LIMITED ST - Se i
()] Regd. OF. - & K.M. Jansalh Road, Muzafiamagar - 251 001 (UR) D : c _ IF',E’ curgtqes
Corporat i 5-81, Frost i, Deli- 110033 2ammes 1 ICICI Cantra, H Tﬂiﬁ ﬁ:r:r?rﬁ?;fggt;nﬁzﬁbai-ﬁm 020
GULSHAN EEI;: '{’iﬁﬁiﬁﬂ:&gﬂﬁmmz IDFC MUTUAL FUND CIN: UT2800MH1S03PLE1 31800, GST 27AAACKI95H1 2G
POLYOLS LIMITED OTICFE
Website . www.gulshanindiacom, E-mail ; csigushanindia.com AUDITED FINANCIAL RESULTS FOR THE
NOTILE OF LESS OF SHARE LERTIFICATER Declaration of Dividend: YEAR ENDED MARCH 31, 2022
Molica is hesaby given thal the fofowing equily share cerificates of Gulshan Polyols Limited « fﬂl’ﬂtlﬂ {.If.ﬂ]‘.t:ld.l. . iy ! X - ) : . <t g
have been reported lost or misplaced and the holders/ciaimants thereof have appied for issue Notice is hereby given that the Board of Directors ol IDFC AMU Trustee Company Limited (Trustes 1o . e Yaar ended
of duplicale share cerfificatas in Beu thareof, IDFC Mutual Fund) has approved the declaration of the following dividend under the Income 5r.| Particulars Wareh 34 March 31 March 31 March 34
E |lomeoltie Fallo | Certificate | Distinctive No. | Na. of Equity Distribution cum capital withdrawal option (IDCW optien} of the Scheme(s)’ Plan(s), subject to No. 2022 2021 022 021
No. |Shareholders No. N | From To Shares availability of *distnibutable surplus, with the Record Date as Tuesday, April 26,2022 (Audited) {Audited) (Audited) [Audited)
1 [Dharmistha K Tralsawala | 3224 Bad Bl | BR2S0D ol Quanium of NAV (in Rs.) 1 | Total Incoms from Operations 20159 1.808.0 10,4803 13,8832
2 |Kiritkumar P Tralsawala | 9956 3372 | 1562806 | 1582975 80 Scheme(s) Name Plan(s) Optionis) Dividend™® Per Unit as on 2 | Met Profit{Loss) for the period
Aﬂyhpelrsnr::s] wilg I]tas.'lm:ﬁ :?l?g.r g:im(s] in rc;pg:.t of ﬁ._.n:n ?equ Ccmgmteﬁl. i:ﬂuld icdgle {Rs. per Unit) April 19, 2022 [before tax, exceplional andiar
such cleimis) in wriling wi & Hegistrar and Share Transfar Agenf, Alankil Assignmants — 7= = = e gxiraordinany items) 55B.B gad 4 44248 T 6066
Limited, 205-208, Anarkali Complex, Jhandewalan Extension, New Delhi 110055, Tel: +91-11- IDFC Fixed Term Regular Half Yearly IDCW | *Entire distributable 104110 3 I n Fw;uf:ﬂ]_w 1 IIh i
425412341555, Email 1D: ramagi@atankit.com, within 10 days of publicalion af this nolica, after Plan - Series 167 surplus at the time el Pr ‘I {Loss) for E_F'E”: :
which no claim shall be entertained and Registrar and Share Transfer Agent shall procaed to : of maturity (ie. on befora tax (afler exceptional andior ) ~
iseue ‘Latter of Confirmation’ as per SEBI Circular Mo, SEBVHOMIBSDIMIRSD RTAME®! IDFC Fixed Term Regular Quarterly IDCW the Record Date) 00 S =neiy dome) B2 e L s
CIR/2022/8 dated January 25, 2022, T Plan - Series 167 shall Fé dislrihl:tc:i 4 | Net Profit{Loss) for the period after
or and on Behalf o s o ALK tax (afer exceptional andfor
Gulshan Polyols Limited Eis Vahus pet. it i R, 10 edracrdinary items) 411.1 B54.2 3,287 1 56812
Flaca: Delhi Asha Mittal 7 ] : : : ;
D;Z?&cfil élil 022 Company ;;:fﬂﬂl? * TDS and other statutory levies {if any) shall be levied on the amount received by the investor. 5 | Total Comprehensive Income for
: : FORM A Considening the volatile nature of markets, Trustee reserves the night to restrict the quantum of Etﬁznpiﬁgdﬂggi?gxﬂﬂgﬁiﬁ]
PUBLIC ANNOUNCEMENT d]wj-'ld-.:mi upto the per unit distnbutable surplus mru.ilnblc on the E::n:urrj Flatr: In case n_i fall m_mm‘kcL Conmprehensive:Inodme (alte- 1] 4707 BE3E 12973 57037
(Lincier Faguiaion 6 of the insciveney and Basknpfcy foard of indka # If in any case the Record Date falls on a non-business day, the immediately following business day 6 | Paid-up equity share capital
o i 5 i e s i shall be deemed to be the Record Date. (faca vale T 100,000/ each) 1,563.4 1,563.4 1,563.4 1,563.4
rOR THE!::;:'L':EE: IEI';;:IE.I‘:HI?EEI;TDHE e All investors whose names appear in the register of unit holders of the Scheme(s)/ Plan(s) Option(s) 7 | Reserves (excluding revaluation
as on the ¢close of the record date will be eligible to receive the dividend, reserves) 14 134 7 12 B45.1 14,3342 12 8451
RELEWANT PARTICULARS = = r . . %
1, Name of corporate debtor AAAuan It Liniiedl Pursuant to the payment of dividend, NAV of the Scheme(s)/Plan(s)/Option(s) B | Networth 15,897.6 14,4085 15,897 6 14,4085
= E:I‘:u":* incorporaton of coporate | 2210072006 will fall to the extent of payout and statutory levy (if any). 8 | Paid up debl capitalioutstanding debl 1,50 586.5 1,66,595.9 1,508,586 5 1,66,595.9
3. | Authorfty under which corporate  RoC-Hydarabad Date: April 20, 2022 10| Dbt equity ratic 10.0 (K 10.0 1.6
bior is incorparated | registarad . —— — e = - o
4. '?:irhmﬁeﬁﬁi No. /Limitad T U520 T EI0EPLCIES MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS, READ ALL 11| Eamings per sharefin ) X 4 ’ 2
Liabitity ::qu;muun Mo, af SCHEME RELATED DOCUMENTS CAREFULLY. Basic and diluted EPS 26.285.3 41,8447 2102533 3,63,387.5
oorpara eoqnT ~ .
5. | Ackdress of tha registered ofice | Madhucon House, Piot Mo, 1126/A. Foad No 58 12| Capdal redemphion reserve 4666 4665 4656 4656
and principal cifice (f any) of ;‘éﬂﬁfgrﬂihf Aogd, Jubfee Hils Hyderabad - Telangana ANNOUNCEMENT TO THE SHAREHOLDERS OF “EPS is not annualised for interam period
A A T . MEWAT ZINC LIMITED Notes:
i) ::iﬁf{;ﬂ;ﬁ:;:?ﬁdu g:iﬂg&?&. é}lid.;i_?g.ﬂq__.gggg : _ [GIN: L2T204DL1981PLCO4S {"MIL" TARGET COMPANY™PTC™] I 1 The ghove financial resuts have beanaparoved by the Boand of Directors at ks mesting haid on April 19, 2032,
7. | Estimated daie of cosune of [oBAOE0RE T Repistered Office: A N Phane No. +81-11-23234318 Thea Auditars’ Reparlon $he fnancsl stabaments of $he commarry Tor the Year anded Manch 31, 2022 is ungualifisd

', M a ki mg, oo

R

insobency nesolution prooess The financial stabements have been prepered as par the farmet prescibed in Orision ] of Schedule 1 of the Cempanies Act, 2013 vide Minisény of

T e P ey G Ty TP This Advarissemaent is baing sswed by Navigant Corporade Advisors Limited. on behalf of br. Gopal Zarwar (Acouinar-1) oy R : ¥ .
= ﬁiﬁﬂlﬂﬁﬂéﬁcmisﬂ fé‘:'ﬂﬁfaﬂﬁmmmw 7-2018/11485 My, Kiran Shamsundar Zanwar (Acquirer-2) and Mr. Mayur Shrikant Zarwar (Acguirer-3] in respect of Qpen Offer ("Offer”) ol et e ”'E?:l 22 . o .
as Interim resoiution professional for the acquisiion up fo 10,14 770 Equity Shares of Rs. 100 each representing 25 37% of The tolal equily and valing share 4 The above ﬁ"'lﬂ_l'l‘: al results harve bean preparad in ACEOTANCE with the recognition and N_EE‘E-'JT_-EI'I"-EHI principles of |ND-"5_- FfEEE_-I'IﬂEd undar Sactian 133
5. Adkirass and a-mail of tha interm | Sanjay Kumar Kathar & Go, D.Mo: 205 capital af the Targe! Company, The Offer Cpening Puslic Annommeerment pursuant 1o Dilailed Pullic Statemeant " DPS™) afthe Companies A, 2073 read with relevant Rules issued thara under and other accaunling principles ganeraly acceptad in India
resociution nmsmnmf a5 |:|l:|5|'lircr'ﬁl"|'l|.'lE""5 Epaalmem.agh H:.II:IE-r.al:lB.I:I-EIIIElIIE‘g and the Public Annauncement (PAT) made by the Acguirers has appeared in Finandal Express - English Daily (all & Thearais ma seperata repariable segmentar the Company s per IND AS 108 - 'Opersting Sagments
rogstered weh the Board merieshmitialPgmailcom : BECOA FRARIEN: LB Lot | i ) WA pRY <k s R N e 1 S SRR, 2 . B There bavis bien ria deviations, i he Lsse of proceeds ol issue of debt securities froe the objects stabed in (he oer dozument
10, Ackdress and e-mail b be used for | Sanjay Kumar Kathan & Co DMNo: 205 |, Acquirars heve complated the dspatch of fhe Physical Lathar of Offar on 02nd Apl, 2022 of such shareholdens whose amail g i e e e ks b b bl b ol
7 correspandence with the inferim Eluahuycnamlm"a E-aaheem:ag-h Hyue-énm-sung addrassas ware nat registenad with Target Company pursuant te regulation 18{2) of the Securities and Exchange Board of T Tha Board of Direclors at its meeting heid an April 20, 2021 had recommended final dividend amounting to T 1,203.8 milion {T .T?'__-:Illﬂ'-pefraql.lt}'EhE"e:
resaiulion professional |mdm-:=min1racir.pzngmal.mq1. ’ India [Substantial Acquisiion of Shares and Takeovers) Requlsfions, 2011, s amanded "SEB(SAST) Regulations | far thie year anded znhlr:h I, 20, Theis s=arme wikd ap e by Bre shamsholders in the annual general mesting hesd an Jure 25, 2027, This dividend has
E T i b e Tresiates o 2. The Targel Compsany 5,71,006 shares se in physical foem as on Identified dale, Vanieus Letter of Offers ane reluming bieen paid an June 30, 2021
12, Cla=ses of .:1'.5.1_;,6}[5; E.I1:.l uredar -Nl:ll..l':'-FIFﬂl:.T-EDlE' s par the information avelabia with uridelivensd. Hance & is 1o be restarated that copy of the LOF 8 also avalable on the wabseits of Sacunfes and Exchange B The Board of Direcors al s mesting held on Oclober 12, 2021 had aponaved first intedm dividend on squily shares amounling ta ¥ 609.7 millian
clause ) of sub-section [GA) of | Imbenim Resolution Frofessional Board of India { SEBI), www.sebl.gov.in and alzo on the weabsite of Manager to tha Offer, gy, NEYIgGanteorp, com (¥ 38,000 per equity share] for the six months ended Saptember 30, 2021 (threa intenm dridends on equity shares aggregatng fo T 2, 2044 milicn were
sachion 21, ascertaned by the 3 !.':'-n.;lrchn:lld-em who have nat recenesd Ihm.:_lg!bcrn{ﬂﬁur can iender the shares in accordance with procadure Sescribed paig ':|LI'II19||'-EI yearardedh'an:h 11,7021, Thsdividard was paid an Oclobar 14, 2021,
| interim resclution professional in clause 5,14 on Z2 of Letter of Cifer, which is reproduced as below B The Board of Directors at its mesting held on April 19, 2022 have propesad final dividend on equity shares amaurting to ¥ 1,360.2 millian (% &7 000- per
13, Mames of Insolvency Profassionals Mot Apphcable as per the indormation avedatis with Frocedure for Tendering the Shares in case of Non-Receipt of the Letter of Offer: aquity share] for fhe yaar ended March 31, 2022 (T 1,203 .8 million [T 77,000 par equity share for year andad March 31, 2021)). Paymant of tis final
identified o act as Aufhonised Iriberirn Resolutian Professiona Persons whao have acquired equity shares bul whose namas do not appear in the register of mambars of tha Target dridend 5 subject b the approval of the shkansholders in he aniual gereral meetng of the Company
Beprasectitive ol creditfs in# Cfrr”frﬁ_'jﬂ" the Idr"n".ﬁc'i-" ':!E'E_I' D,;E":'?f wha have not rG.';'f"i"Ekd the F'Grif f_'ﬁﬂri may also ﬁﬁrligpale;nlhis D“Tclr}.ﬂ 10 Tha abova & an axiracl of tha detailed format of financial results Sor the year ended March 31, 2022 filad with the Sack Exchange under Ragulalion 52 of
.r_-.qug-;_rl'h:EL- AT Toar |?‘q|_-|-|.ch55:|_ snarEhcicer may partecgsals i e UBer by appreacing Bhanr broker andg Bnoer Equly shares moihe Upén B as poer ine S B iLi EERE viards) i 2 g 11 gt P I B : =
14, {&) Redavant Farms and Wabs link: wansibbl govin procedurs réenlioned i this Leblers ol Odfer arin (he Form al Aoceptance-cum-Acknowledgement. The Lelier ol Ofer along ;:;Ef;eﬁ-i:}?ba:giﬂi:ﬂnﬁ” Qg Requirements| hegualrsr's- 2015, The Rill format of these linancal resuts s avalable on the websile of the Slock
{b} Detaits of authorized Physical Address:Mot Apphcable as per the information wih Form of Accaptance-cum Acknowled gement will be dispatched 1o all Ihe aligible sharsholders of ihe Target Company - ’ :
regresentalives are avalabls al avallable with Irtaren Resokitan Protesgional as onthe identified date. Incasa of non-recednt of the Lester of Ofer, such aligasle sharehalders of the Tangal Company may For and on behalf of the Board of Directars
T - = ; downilcad the same from the SEB| websitedwars sebi govin) or BSE wabslba (wene beemndis.com) or Merchant Banker
ﬁ#ﬁéﬁaﬂﬁms ;:ﬁgnﬂ?éuﬁ;:;iﬂiqﬁﬁ apgcelf:swc‘}#g ﬂ"ﬂhﬂiﬁiﬂi’iﬂﬁéﬂﬁ wabsita (wanw.naviganicorp.com) or obtain @ copy of tha same from the Registrar 1o tha Offer on providing suitable . ’
R § ' B documentany evidenca of holding of the Equity shares of tha Targat Company, Altematively in case of non-recaipt of the Ledter Shailendra Jhingan
The creditors of the Madhucon Infra Limited, are harety called upon o submé their claims of Offer, shareholders. halding shares may participata in the Offer by providing thear application in plai paper in wriling Mumbal, April 18, 2022 Managing Director & CEQ
with prool on or belore 03/105/2022 1o the |.r'|I:E-1':r'r'| reaniation |:u|:|le5£|:i::-nal al II:'|E arklress signed by all shareholder, Stading rame, address, numberof shames hedd, Giend Id nembiern, DF name, DP D number, nigmier of
mantioned against ';I'IU'!.:"‘JEI i - 3 sharaes lendered ard olher relevant documends such as physical shane carlificates and Fom SH-d in cage of sharas being
The lingnscial ETEI:IIi:I:II'E R-I"IE"-EIJI:'HT'I“. thed claims with |.'Ir|:|l}f b!l' BlEchrame [seans Eﬂ':',' All otfar hiekd n |'.'I|'I:|l5I'."i-3| form Such Sharehoiders have 1o ensure Mal their order ig anlered in the elecirons Fli.’ll.‘ll'.‘l"l"l'. 10 B mrdade
craditors may sukmit the claims with proof in parson, by post or by electronic means. avallable by the BSE before the closure of he Cifer.
A financial creditor Beloncing ko a class,as islad against the enlry No. 12, shall indicate its Capitalized fenms used in this anrouncament, bul not definad, shall hawva the sama meaning assignad to them inthe PA,
choica of authorised representative from among the three insohency professionals listed DPS and LOF -
o gy gl g g A g e S A i Y T T T Y Y Y T T PRE-OFFER ADVERTISEMENT CUM CORRIGENDUM TO THE DETAILED PUBLIC STATEMENT
i e Rl e o _ FOR THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF
Rhpicable s poe tu m:i:ae;ﬂ;aﬂ!?rg;tléumpl?ra?;ﬁﬂlgmﬁgmm al ACQUIRERS MR. GOPAL ZANWAR, MR. KIRAN SHAMSUNDAR ZANWAR
Mame and Signature of intarim Resolution Professional: | . AND MR. MAYUR SHRIKANT ZANWAR IU SYSTEM LIMITED
HEitaoh Mital I H T ™
IBBIIPA-001 IP-POOGSE201 7-2018/1 1488 m (“105" OR “TARGET COMPANY")
Diale: 20.04.2022 ) = (CIN: LESS21UP1887TPLCOGETES)
Place; Hyderabad - Reqistered Office: Upper Bagsemeant, Smart Bharat Mall Plat No. 1-2, Sector - 264, Gautam Buddha Magar,
Navigant Woida - 2071 301, Uttar Pradesh, India; Tel No.: 0120-2542717 [ 3355131,
E-miail: iosystemidi@gmail.com; Website: www.iosystem.ing
NAVIGANT CORPORATE ADVISORS LIMITED i . e
423, A Wing, Bonanza, Sahar Plaza Complax, J B Nagar, Andheri Kurla Road, This PrE-QHBr AL;!'uE_rlﬁemEni cum Carngandum .l.g the Dat:aile-d Public Statarment i".ﬁ.d\radimmelllnt":l iaf IJE‘-'I'I? mseed by Shl‘BI‘I!
lil Andheri East. Mumbai-300 058 Tel Mo, +91-22-4120 4837 / 4973 5078 Shares Private Limited "Manager to the Offer”), 1o and on behall of Jolly Mayvank Suresh (MAcquirer 17, Irfan & Qusashi
R ]" Emiail |d:nauigﬂn|@ngu|g3 n[mrp_mm Wahgita: w_nau|g9ﬂtcn;p_{gnm |“F|tquir¢|‘ 2"] and Misha E'i.?ﬂ:"l.-lri:i-l:‘-'ﬁ Lirmated I“At-quil‘-:l‘ 3"] [hereinatier Eﬁllﬂﬂ‘i'l'ﬂl:" IrD*lDrr'-E:I:I [ H “A:-'quil"ﬂm":l purﬁuﬁﬂ'u (8]
ellidance SEBI Registration Number: INMOOOO1 2243 Regulation 18 (7) of the Securities Exchange Board Of India {Substantial Acquisition of Shares and Takeovess) Regulations, 2011,
nd : Place: Mumbai Contact Peisan: NMr. Sarhak Vilani as amended ("SEBI (SAST) Regulations"), in respect of the Open Offer 1o acquire up to 42, 25,000 (Fordy-Two Lakhs Tweniy-Five
ndustrial Infrastructure 13 ' el Th d) fully paid it { Rs. 10,00/~ each {“Equity Shares" ting 2 of the vating sh ital of
i Date: 20,04 2022 ousand) fully paid-up eguity shares of Rs.10,00/- each (“Equity Shares") representing 25.00% e woting share capita
AETHLTES target company, at a price of Be. 100/~ (Rupee One Only) per Equity Share [“Offer Price") payable in cazh ("Offer” or “Open
Regd. Dffice: MEM Intermational House, 5th Flaar, FORM A Otfer”).
178 Backbay Reclamation, Behind LIC Yogakshema Building, PUBLIC ANNOUMCEMENT m—' This Adverlisement is o be read in conjunclion with the {a) Public Announcemaent dated Monday, January 31, 2022 "PA"); ()
Babubhai Chinai Road, Mumbai - 400 020 ’[LFnder Regulation & of the Insolvency and Bankruptcy Board of India FIHEE nv l‘.u::!;anlcr_l Fublec S1:_i_:&m¢ntda1nd Friday, February 04, 2022, which was publishad an Frickay, 04, 2022, in Final]mglEmrcss {English
Phone: 022-4477 9053 « Fax: 022-4477 9052 {Insolvency Resolution Process for Corporate Persons) Regulations, 2016] Daity) (Al Indla Edition), Jansatta {Hindi daily) (All India Edition), Naya India {Hindi Dailly) (Noida Ediion) and Mumbal
E-mail: investor_relations@lil.in FOR THE ATTENTION OF THE CREDITORS OF = o Lakshadweep (Marath| dally) (Mumbal Edition) ("DPS"); {c) Draft Letler of Offer dated Wednesday, February 09, 20:2 ["DLeQ");
P LﬁﬂEDDMH?DEEF‘LCDdEI-!]-m J.M.L. MARKETINGS PRIVATE LIMITED Bajaj Finance Limited () Letter of Offer along with Form of Accentance cum Acknowledgerment dated Wednesday, April 08, 2022 ("Letter of Offer”),
A s o . ~ Laorporate Office, 1. DOffer Price: The Offer Price of Re. 1 .00/- (Rupees One Only) payable in cash. There has been na revision in the Offer Price.
" . RELEVAMNT PARTICULARS Viman Magar, Pune 411014 ;
Extract of Audited Consolidated 3. Name of corparate debioe J.M.L. Marketings Private Limited CIN: L65310MH1987PLCO42961 = g“"""'“e":*[‘;.!:"’;‘ﬁ of the 'EE'I-":‘;“:ﬁ“;;;“;ﬂpf”:’;"‘ﬁ:;‘“i‘;"'"- The fﬂg‘-’]‘?‘.’-ﬁﬂf IndEpsRouTt Eeciors Gt 1he Trget
o & b i e : ompany (“IDC") has opined that the r Price of Re.1.00/- (Rupees One Only) is fair and reasonable in accordance wi
Financial Results for the Year Ended 2 Date ofincorporation of comorate debtor | 22 April 2002 Bajaj Finance Limited, invites offers SEBI {SAST) Regulations. Further, the IDC has published its recommendation on published on Wadnesday, April 20, 2022, in
3. Autharty undar which corporate debibar is Registrar of Companies, o | : the same newspapers inwhich the DPS was published, a5 mentioned above.
March 31, 2022 e by Balt b et I from all eligible Asset Reconstruction ;
Companies, Banks and other eligible 3. This Dpen Offeris nat & competing afler,
(¥ in Lakh, except per share data) 4 D‘:r[".:'rat'?."jm"t? i, | Limited Leabdity U5490UP2002PTCO26E13 : e R | 4. On Tuesday, April 12, 2022, the Letter of Offer has been dispatched to 4,488 Shareholders of the Target Company whase
Year Year Idertificaion No. of corporate debioe FII'IEE[I'IL‘IEH il'lELI’[IJ?iI]-I'IS. for sale/ nmames appear as on the ldentified Date i.e., Wadnesday, April 05, 2022, through electronic mode to the Shareholders whose
sevclad anded 5. Aodrass of the registerad office and principal | Registered Office at: C-13, UR.S1.D.C. assignment of certain delinguent loan e-mail addresses have bean registersd with Depositories and through registered post and speed post to the Sharehalders
Particulars March 31, | March 31, offica (il any) of corparate dablor LTEEU:;;?;?;&F:;- Eﬁllgl_l-ﬁb-"ahahad- accounts classified as “Non- whose e-mail addresses have not been registered with Depositories.
022 20 e - Performing Assets™ (NPAs). The sale 5. Please note that a copy of Letter of Offer along with other Offer Documents are also avaikable on the websites of SEBI at
- - T B Insolvency commencament data in raspact | 18 April 2022 P ~ E ‘ ) ' wenwdsebi.gowin, BSE atwww.bseindia.com, and Manager ta the Offer at wee.shrend,in.
Total income from operations (net) 6,516.80 | 543140 of corporate dedbor {order published on 19 April 2022) shall be subject to applicable : ; i
S [ T E : = requlations issued by Reserve Bank of 6. Public Shareholders are required 1o refar to the Section tiled “Procedure for Acceptance and Jelttement of the Offer”
Net Profit from ordinary activites before tax 1.070.73|  1.002.54 rﬁsstu:l:mlgg 'j%lge':'slsﬂm”“ ol msthvency 15 October 2022 ﬂ. y ! baginning on page 19 of the Letter of Offer in relation to the procedure lor tendering their Equily Sharas in the Open Offer
Net Profit from ordinary activities after tax 83520 98494 - P f e India. The sale shall be on Outright Instruchion for Public Shareholdars
ol i g | . Marne ard reglstration numbes of the r. Shailesh Verma : R : _
Total Comprehensive Income after tax 2,749.52|  4,620.47 insolvency professional acting 38 iterm | Registration No. Cash basis a_nrf on "ﬁ.s_ is Where is am;i a) Incassthe Equity Shares ars held in physical form
Paid up Equity Share Capital 1.510.00 1.510.00 resolution professicnal [IPA-0021P-NODOTO/2017- 1810148) As I Wr!at_ is" & "without recourse Public Shareholders holding Equity Shares in physical form may participatein this Gpen Offer through thelr Selling Broker
Other Equity (reserves) excluding 41,982.14 | 3968562 8. Ardress and e-mail of the interim resolution | E1004, Viiayz Apariments, Mall Road, Ahinsa basis. Eligible prospective investors by providing relevant information and documents s mentioned in Paragraph 7.9 of the Letter of Offer along with Form SH-4.
FEE'.'E_ilu&llun FESErYas professional, as regisiered with the Board Khand 2, Near Snanti Gopal Hospital, i who would like to participate in the b) Incase the Equity Shares are held in demat form
Eamings Per Share (Face value of T 10/- each) Indirapuram, Ghaziabad, Uttar Pradesh-201014 atifi tad 1 ¥ ) 2
tior. confinuing oparstions) E-mail: shaikesh3108@gmal com COMPEetve process dn TEEIIIJES 0 EL.;:-... smrfzh::;nei halding Eg1u_l-1',- Ehargs i ﬂg;‘n;tfn:-rm r'r;-l.-':y par‘lm.l.jpﬁ'rem this ?pﬂndf.“!ﬁepfatr',- appr;:-.;n:l:'lén_r# ::F.hl[jglllr'g]f
Basic 5 53i 5,30 10, Address and e-mail o b2 used for Dalgitie India Inscévenoy Professionais LLF, dr D p _'a- n '3 lTI d | !_ at ﬂrr'lerel;lrl:nga'.'eirh stlhefgjgill-;w o et sk B e A R T IR RO A D T PR 7 s TR AR =
: 5 ; comespondance with the interim resalution | 7th Floar, Bulding 10, Towear-5, DLF Cyber City mosim.shaikhi@bajajfinserv.in and : :
Diluted 5'53;. §.30 professanal Phase-il, Gurgram, Haryana-1 22002 ; @ akli for 7. Al the observations received from SEBI wide [efter Besdrivel) Fedarencd Ak SERIHOWCFDDCAZPOW 202213537/
i'~| tg T T Email: injmlipi@defoite com; mﬂﬂﬂﬂ-@-ﬂ-"i&--h--a-----'-'ﬂj-s-—n-u—m o clated Manday, April 04, 2021, duly in terms of Regulation 16 {4) of the SEBI [SAST) Regulalions upon submissian of Draf
i _ _ _ shavarmaiddeloetle com; further details. Letter of Otfer are duly incorporated in the Letter of Offer
1. The Audit Commitlee has reviewead the above resulls and the Board of 1. Lasl date for submission of claims 7" May 2022 Date: April 21, 2022 Pune 8. There are no other material updates in relation to this Open Offer since the date of PA, save as otherwise disclosed in the DPS,
D"E‘C[‘:”_S nas approved the 3*_:":""3 results and its release at their 17, Clatses of craditons, § any, under dauss ) | Mo class of craditors has bean and the Letter of Offer, except for that Jolly Mayank Surash, Ifan A& Qureshi and Mitesh Surendrasinh Rajput has bean
respective meetings held on April 20, 2022, "ol o (ER of i i G LECIDC A I appainted as Additional Director of the Targat Company woe L Apeil 20, 2022
= i ; i ) . o sub-saclion (A} of sechion 21, ascertaned| asceralmed by the IRP a3 on dale PR ) g pany woal A s '
:’-dﬁ'“ﬂﬁfﬂ Information on Audited Standalone Financial Results is as by the intanm resalution professianal 1] 1] 8, Asonthe date of this Advertisernent and in the best of knowledge of the Acquirers, there are no statutory approvals required to
alioaws: 2 of Insal By i "VIPO RTANT be implemenied by them to complete this Open Offer.
Yoar Yiar Reprasentative of cradifars in a dass : : o : - onm . . Seh =
(Threa names for aach class) ' ' ' Schedu Activities ! INMI Revised Schedu
; ended ended A ; : :
Particulars March 31 sarch 31 4. [a) PRalevani Forms and [a) The ralevand forms can ba downloaded at WhllSt Care 1S taken prlor to Date Day Date Day
2022 021 () Dataits of autharizad rapresentatives https:ifibbi.gov.in/home/downloads t f d rt' : Date of the PA January 31,2022, | Monday | January31,2022 | Monday
. e b Mot Agpiicable dcceptance Or adverusing = e
Total income from operations (net) 6,518.80 | 543140 : s o - : - . . st Date for Publication of Detailed Public _
: e | Mofice is hereby given thal the Hon'bée Metional Company Law Trnbunal, Allahshad Bench has co It IS not OSS|b|e to Ver| Slatement in newspapers February 07, 2022 | Monday | February 04, 2022 Friday
MWet Profit from ardinary activities bafora tax 991.26 | any.es : k ; py, p -
. _ i ! Aol tha commencement cf Corporais jnsolveicy s chulart procs s of Last date of fiing ofthe Draft Letter of Offer with the SEBI | February 14,2022 | Monday | February 09, 2022 | Wednesday
Net Frofit from ordinary activibies after tax 755.73|  770.09 J.M.L. Marketings Private Limited on 18 April 2022, for which order was published on the NCLT itS contents The Indian o : ' -
Total Comprehensive Income after tax 2.670.05| 442562 wehsite on 19 April 2022, ' Last date of Public Announcameant for Compeding Offer| February 28, 2022 | Monday | Febreary 25, 2022 Fricay
- - - The credilors of J.M.L. Marketings Private Limited are heraby called upan fo suberit fhair claims I Last Date for receiving comments from SEBI an the
2. The above is an extract of the detailed format of the Audited Standalone with proaf on or befiore 2 May 2022 fo the interim resolution professional &t the address menfioned EXpreSS (P) le'ted Cann0t be Draft Letter of Offer (In the event SEBI has nat sort
and Consolidated Financial Results for the Year Ended March 31, 2022 agamnst endry Mo, 10, . clarification or additonal information from the
f.;.nhag "I'E-"lmhmﬂ EIDE?H E;iﬂhf*?“l"gdﬁ_‘s '-[‘E*jﬂf Hﬁﬂﬂt':llatl'::.“ 33 of mEDSEU:Jm'E-E The financial creditors shall submit their daims with proof by electronic maans onby, All other held responSIble for SUCh Manager to the Offer) March 08, 2022 | Tuesday April 04, 2022 Monday
xchange board of India (Listing Igatons and  Lisclosure creditars may submitthe claims wih proclin persan, by past or by elecironic means P . .
Requiraments) _Fiegulz:l!c.ng, Eﬂ_‘JE. T_h-e full format of the Audited Submission of false or misleading proofs of claim shall attract penalties. Contents nor for any |OSS or Identified Date . i March 10, 2022 | Thursday April 08, 2022 | Wednesday
Standalone and Consolidated Financial Results for the Year Ended Dated : 21Aprl 2022 Sd/- ! :.aarlgalﬂu?y f;hlt:r}L?;!Hr of r':"fér will be dispalched
March 31, 2022 are available on the Stock Exchange websites Place ' Ghaziabad Uttar Pradesh Shailesh Vérma i o i pubiic sharenolders whose name appears on
(et | o | oo sl oo e Company's waballs Interim Resolution Professional of J ML, Marketings Private Limited, damage incurred as aresultof TR SRR S TAMIINE OIY I A Lol MG Sude-: | Thscay: | AR 1D:208s, | eednesday
wrwnw riilin (under Corporate insolvency Resolution Process) | . ' Last Date by which committes of the Independant
For Reliance Industrial Infrastructure Limited Reglstration no. |BBLIPA-DO2/P-NOOOTO/2017-18/10148 transaCtlonS Wlth Companlesl Directors of the Target Company shall give its
Registered Address: Communication Address: aSSOC|at|0nS or |nd|V|dua|S rl.;l:umrnlandau:Jrl ko thr_:r Pubbc Shareholdars of the 1 _ ] bl
Sd-'l' . E"1|:||:|'1- ".-'ija}'ﬂ ﬂFLMTrEﬂI:‘E-. Delaitte India II'I'5-I:I|'FEI'IG:|' Profassionals LI.H Tdrgl'.“ ‘Eﬂr‘npﬁny far this ONer Karch 2’3. 2022 Wﬁ{jr'll.-ﬁdﬂ'!ﬂ' Pnurll ED. 2022 Wbﬂnﬁ.‘hddj’
Place: MiJr:.'"lb-Eli Diilip _'I..". Dr!eral fuball Rua::.ﬁ:hinSa Khand 2, Near T Flaor, Building 10, Tower-B, DLF Cyber Cily, adVGITISIn |n |tS neWSpaperS Last date for revising the Offer Prica / Offar Size March 24, 2022 | Thursday April 21, 2022 Thursday
Date - Aprilt 20, 2022 Execulive Director SR onal - Yeral, gt Phase-, Gurugram, Heryana-12200 g Ofter Opening Public Announcement March 24, 2022 | Thursday | April 21, 2022 | Thursday
e szf’:‘ha‘d- I.__Il'lar Pradesh, 20 -':'_14 Email: injmlipiEdealaitta.com; o : -
wivwtiil.in E-mail: shailesh3108@gmail. com shaiverma@deloitiecom | || OF Publications. We therefore Date of commencement of tendering period | | |
[Opan Data) March 25, 2022 Friday April 22, 2022 Friday
NOTICE recom mend that readers Date of closing of tendering period (Close Date) April 07, 2022 | Thursday May 08, 2022 Friclay
. i . X ' v Date by which all requarements including payrmeant
Unaudited Half Yearly Financial Results of the Scheme(s) of Axis Mutual Fund (“The Fund") make NECeSsary  INQuIres of consideration would be completed Aprl 25, 2022 | Monday | May 23 2022 | Meonday
Investors and prospective investors may note that pursuant to Regulation 5% of Securities and Exchange Board of India (Mutual before Sending any monies or Nate: The above fimelines are indicative (prepared on the basis of imelines provided under the SES! (SAST) Regulations) and
. E f ’ : : are subyect fo receipl of requisiie approvals from vanous sfatutorny! reguilatory suthorities and may have fo be revised
Fu n_dsll Regulations, 1996, a soft copy of the unaudited hal _-*,rcarly financial re 5ult§ of the ache_mes of Axis Mutual F L_md for the D ceoiinah: T slah. e ecilons sal ot abicie i bis conmalesd oo o thal marraspbioing el suseth i camplTis
period ended March 31, 2022 has been uploaded on Axis Mutual Fund's website (www.axismf.com) in a user-friendly and enterlng Into any agreements with the SEBI (SAST) Reguiations.
downloadable format (Microsoft Excel spreadsheet). Wlth advertisers or OtherWise # There has been no compating offer
| t ted to kindlv tak teofthe ah *dantited Date is anily for the purpose of determining the mames of the sharahaldars as on such date o whaom fhe Letler of
nvestors are requested to kindly take note of the above. . . . ; , : e el W _
aCtIng onan advemsement In l::-".fl’arf.-'.fuu.'d b sant .ﬂ..fF'utu'.'c_S!‘ra.rs T da_ra_ {registared or unrﬂy.:mar&d,l of eguily shares of the Target Company (aexcept the
. Ay Acquirers and the Seller) ara aliqibie fo participate in the Offer arry fime before the Closwne of the Offer,
For Axis Asset MHF‘IHEEI’HEF‘I'; CDITIPEI'W Limited h 11. The copies of the inspection documents as specified under paragraph 13 of Letter of Offer will be available for inspection at
{EIN - U65991IMHZ009PLC1895 SE':I any manner W atsoever' the Registered office of the Manager to the Offer, Shreni Shares Private Limited, Office Mo, 102, 1st Floor Sea Lord CHSL,
(Investment Manager to Axis Mutual Fund) 1/A1,B, Ram Magar, Borivali West, Mumnbai - 400 092, Maharashira, India on any working day between 9.00 a.m. and 7.00 p.m.
. during the period the Offer is open and through online moda via smail 1o shrenishares@gmail.com fram Fraday, April 22, 2022,
Place : Mumbai Sd/- indianexpress.com o Friciay, May 06, 2022,
Date : April 20, 2022 Chandresh Kumar Nigam 12. The Acquirers accept full responsibility for the information contained in this Adwartisement and for the fulfilment of thair
No. :09/2022-23 Managing Director & Chief Executive Officer obligatiors laid down in the SEBI (SAST) Regulations. A copy of this Advertisernent shall akso be available on website of the
SEBI al wwww.sebigovin, BSE al wwwl Bsaindia com and Manager (o Ethe Cbar alwensshrgni.in.
Statutory Details: Axis Mutual Fund has beenestablished a5 2 Trust under the Indian Trusts Act, 1882 sponsorad by Axis Bank Ltd, (liability restricted L IF;&?EEE;J:TE sk o e Dochinetiéspucrkobutll nemade M i £ Besai et b tugnr Wi e haatboieab: Clffen: untess
to ¥ 1 Lakh). Trustee: Axis Mutual Fund Trustee Limited Investment Manager: Axis Asset Management Company Limited (the AMC) Risk Factors: Ry IhEMan.l; 1o the Offer on behalf of the Acauirers:
Axis Bank Ltd. isnot liable or responsible for any loss or shortfall resulting from the operation of the schemes, Y g 1 -
Mutual Fund investments are subject tomarket risks, read all scheme related documents carefully. ;'::Enﬁ'gﬁn Tﬂ!'ﬁ"igpﬁﬁgru“ e

Oiffice Ko, 102, 15t Floor Sea Lord CHESL, 174, 1/8, Ram Magar, Borivali West,
Mumbai - 400 022, Maharashtra, India

o

| arrive at a conclusion

AXIS MUTUAL FUND notanassumption. R oA T e
‘ Inform your opinion with » H "u'r ' L ; Email Ie: EE!M]H%%@J—@HUMJ] i mﬂi@ﬁh[ﬁw
detailed analvsis Contact Person: Kritika Rupdal’ Krenal Pipalia
etal ysIs. SEBI Registration No: INMO000 12750
Axis House, First Floor, C2, Wadia International Centre, Pandurang Budhkar Marg, Worli, Mumbai - 400025, India. & TheIndianEXPRESS OkDshall-of e Accrirers
TEL : {022) 4325-5161, FAX : (022) 4325-5199, EMAIL : customerservice@axismf.com, WEBSITE : www.axismf.com, mikihrbme e et Date: Wednesday, Apeil 20, 2022 Jolly Mayank Eui':',;
ADDITIONAL CONTACT NUMBER : 8108622211 Fia M X

flnanc":.ep.".ln .. .
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TRl I YACTE Teohlel {ohdT ST 3TeRTeh b ded Teh a8 H 50 AfdRer {7 o1 I57 == 2142 T WEH, AR, TR, feeefi-110093 SHAREHOLDING IN ASSET RECONSTRUCTION COMPANY (INDIA) LIMITED ("ARCIL)
o o 2™, KAKE IR , v
T WS JAIE A U Aifaent g Y 9] TR .WQ | Fﬁﬁ AU 94 dadse W of the paid- up equity share capital ofARCIL( ‘Proposed Transactlon ). PNB InvestmentSerV|ce<
e ARR ! a8 HHT A kT G T4 HH I AT ok GSihu ki AN < S UH TAIMEE. F. 02 (2022-23) t‘,’i‘éﬁs‘f L.s;he_:udv.séorto PNB (refcfar:e? toaf“Fgg:s)L;/"Adws?r);oﬁtrée Prop)os%ed ELanssctlon.
: : e “THTE—ehTTererRaT L1 I -2 2 e 2 e s B” L 0 U e | 2 invites Expression of Interest (“EOI") from potential buyers) for the Proposed
o1 ST feraln off fob Qoft srehren da, Wt @TR ST ot i SR skl 91T | % Ffowr T it ffr | & ffaw wiw @ st | | Transaction. The EOI has to be submitted either singly for the entire 10.01% i.e. 3,25,06,484
fafer o equity shares, or by two potential buyers jointly for the entire 10.01% shareholding. EQOl shall bg
~ o L = q_cﬁ TR0 TR 13.3.20 G uﬁa‘ submitted by the potential buyers in the format set out at Annexure | & Il & 111 & V (if applicable
THSH, IACGR R 2022 _DIB_ 3.10 i ; ) ; . ;
S 14 ﬂo|c|q| ANNDUNCEMENT TO THE SHAREHOLDERS OF o ey ofthe EQI. The details of the EOI are available at PNBISL's website https://www.pnbisl.com. I
|| . . case of any difficulty in accessing the EQI, potential buyers may contact the Advisor (contac
'qT W = 2o MEWA_.T IIHE LIMJTED ; S ASH H 3Eeh (R0 <A https://goviprocurement.delhi.gov.inm I ey == - details set out be|ow), to obtain the same via email. Potential buyers may refer tdg
S, oo IR LA 'J'I:"'":r'".’m' G2 K—— 3T, 30, (STeT) B/ S (. dem) https:/www.pnbisl.com to keep themselves updated regarding clarifications/amendments
E q : e Ent 5 32343 . 9. SLTAA. 44 (2022-23) e At (&)-2 time extensions, if any.
This Advartisameant Is being tssued by Na vigeni Corporate Advisors Limitad, on bahes of Mr. Gopal Zarmwar {Acquinar-1} IR ek AR ', o & AT R | e @ Last date for submission of EQI (in the EOI Format) along with supporting documents, through
Iﬁ -q'“[ EEAE hir. Kiran Shameundar Zanwar {Scquisar-2} and Mr. Mayur Sheikant Zamsar [Acguirer-3) in respect of Open Ofier ("Offer”) ’ T 0 ; © email at project.trust@pnbisl.comis May 11,2022 .
! far the acquesition up b 10,14, 770 Equity Sharas of Rs. 10/- aach rapresenting 25,37 % of the total egquity and vating share For clarifications, if any, please contact:
20 3.]'@?[ capital of the Target Company. The Offer Opening Pullic Announcament pursuant to Daetailed Pubbc Siatemant "DPS") _ L _ _ . ’ X e — . '
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1. jﬁé’:ﬁ"iﬁﬁfﬁEﬁ:ﬁ;ﬁﬁ;f;&ﬁ;ﬁ?ﬁ;ﬁﬂﬁ;r'-:'f Eﬁémtéﬁﬁé:ﬁﬁ: iﬁﬁﬁi’:ﬂ?ﬁ;ﬁ&.ﬁ;ﬂ / l';i wateE: dfq. gem v (§)-s - NoterThisadvertisement-does not-constitute-and-will-not-bedeemed-to-consfitute any
ﬁa‘@' india | Substantial Acquisiion of Sharas and Takeovers) Regulations, 2011, as amended {*SEB| {SAST) Regulations™) _ EUER) M&WT fvrar (‘{ﬁ) Sem-111 i’ Commltmenton the part of PNB or the Advisor. Furtherm.or.e thls.advemsementconfers nelt.he
* 2. The Targal Company 5,71,096 shares ans in physical form as on kenlified dabe. Varous Lalier of Ofars are reluming u WT R, ﬁv_vﬁ—ﬂOOSS, B: 011-27394876, gﬁ?*l‘: eecdr3@gmail.com v eow R B gk any flght. nor any EXDECta_tIOHS Or_] any party to parhmpate m the Proposed Transaction
3 S ﬁ‘% Uch undelivared. Henee il is 1o be reileraled thal copy of the LOF s also avallable on fhe websile of Securites and Exchange it PNB/Advisor reserves the right to withdraw, cancel or modify the invitation/sale process and/o
q’?lﬁ éh_ Board of india (SEBI), wea.5ebi.gov.in and also on the website of Manager to the Offer. wiw.navigantom.com TR TAellsel |.-1 (2022-23) the Proposed Transaction or any part thereof and/or disqualify/reject any/all offer(s)/EQI(s) a
elSd 3, - Sharshoklars whe: have not recaived the Letter of Offer can lender the shares in accordance with procedure describad L B R T R L e e DL R TR Prferer R TR ffrer i any stage of the process and/or modify any terms without assigning any reason and withou
RS ﬁ fa Fré;ﬁﬁﬂ;‘:ﬁ::ﬁ"':::‘;’; r':;r;"i:i“;':;‘; ;’;‘;‘_“H':';': '"’t“ﬂ;';:;"’l;mfmmfl i T (S, ) (%) b = fafa, w sifew any liability. No financial obligations will accrue to PNB or Advisor in any such event. This is no
; s ; P " - faferer afn (3WRA) (%) [LRZLE) an offering document and nothing contained herein shall be construed as representations o
qg’ﬁ ﬁ:[ﬁ 21 Persons who have acquired equity shares bt whose names do not appear in the register of members of the Targed | . . . . .
Campany on the ldenbfied dabe, or thasa who kave nol received the Riter of offien, may dso participale n this Offer. & T See TR € H=4 A e fer] %, 148T47847= ( faferer s1a) %, TOT80007~ TS007= | T9.4.2022 T0.5.2022 Warranh_es of any kind .Whatsoevler by the PNB/Advisor regarding any f?CtS, details o
E|'Eﬁ'€[ QIG{! ghaneholder may parlicipate in the Ofler by approaching teir brokes and lender Equily shares in e Open Offer as par lhe YR Al H 2 TESiE] e <X (F U W )+ 2022 DJB % 3.00 I information set out herein. Potential Buyers may refer to https://www.pnbisl.com to keef
éb_ prﬁ;ﬂur& rt:in&-."meﬂin:r:ua Le:le;r-lzrtilrnegrnnn‘-r:e lj::-ggm [-’:-r.*-aﬁﬁlﬁﬂl}téﬁmﬁlﬂtﬁwﬁlﬂq:hﬁfﬂ. T;?#t!leml Dg:falcng wEdite &1 o ud getud  h ie T 12 9 % o, 2 220586 1 19, T | themselves updated regarding clarifications/ amendments/time extensions, if any. Neithef
]ilw”:“ with Fonm of Acceptanca-cum Acknowledgement wi wpatchad 1o a aligible shareholders of the Target Company | o % U afd) " i i recal
a; -q-l-q-é- as.on tha dentdfied daba. In casa of non-receipt of the Latter of Offer, swech elgible shamahoiders of the Target Company may | PNB .nor th.e Advisor shall be responsible for the non-receipt of correspondence sent by post
2' El downioad the same from the SEB| webste{warw sebi gov.in} or BSE websie (www bisaindia.com) or Merchant Banker ELS RS T SATeR e dﬂ{%l%d ittps://goviprocurement.delhi.gov.in ST o/~ e-maII/courler/fax/oranyother mode.
o qﬁa:h a9 wabsite (waww navigankoorp com) o shtain a copy of the same from the Registrar to the Offer on providing suitable a2 Dater 20th April 2022 Sd/-
docurmentary avidence al hokding of the Equily shanes of the Targel Company. Abernatively in case af non-resosipl of (be Ledler WARSN. (ST) T T 3T TEE (W) Sem-1I1 Place: Mumbai For PNB Investment Services Limited
CIESIREEIES ol Ofler, sharahoiders holding shares may particpale in the Ofler by providing their application in plain paper in writing - F ST, _ . . ) ) ) .
. signed by all sharehalder, statimg neeme, address, number of shares hald, dient 18 numbar, DF name, DF 10 number, numberof fe. Tl 45(2023723) HRAT Tk, AR UEA, TN U W WA H, WAl B Wew @
S -qulzl'ﬁ °K} shares tendered snd other ralevent documents such as physical share certificatas and Form SH-4 in case of shares being
3 = hiegd in physical form, Such Sharahokdars have to ensure that thair order is enterad in tha alectranic platfonrm o be made A3 [Hl il 15{1]": ]"?5{3;1 }
Td8{UT <h? available by tha BSE befora the closure of the Cffar. Er| 'q'ﬂ'?_—ﬁ ST, SRS (SErE-2
m w El'T[ Capitabzed terma ugad in s announcemend, but nol detmed, shall have the same meaning assigned o heam in the PA FH E‘{IFFEH ADvEg;'?EIEiHT cpgrﬂ:‘ﬂinglf_}?iEEﬂéﬁlﬂTchnsLiEH [E}I_%TEEESPEEUE STA'TEMEHT T &, A 33-34-35, TRET-17T, TR |3 3:|"|T -‘_'!-EI A9 7 M AR R SEE)
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ISSUED BY MAMAGER TO THE DFFER FOR AND OM BEHALF OF THE ID SYSTEM LIMITED s £ F 1A . . = = &
. = £ : : - : X A F A 19 W T9-9E (4) B T o w0 e s (S e
ACQUIRERS MR. GOPAL ZANWAR. MR. KIRAN SHAMSUNDAR ZANWAR i 5 : it : t
5 AND MR. MAYUR SHRIKANT ZANWAR (“10S" OR “TARGET COMPANY™) 1993 % 799 5 T IT-FTH | 2] T TR T Exh. No. 5581
q:n-s‘ '%E—g (CIN: LESO21UP198TPLCOOBTES) .
f_gl; M Registered Office: Upper Basement, Smarl Bharat Mall Plot Ne. 1-2, Sector - 25A, Gautam Buddha Nagar, At O] ﬁ?ﬁf‘[ aiﬁ T ﬁ'ﬂ'{:i _q:'-[ﬁliaﬁ E?F‘[ T
SRR = Moida - 201 301, Wttar Pradesh, India; Tel Mo.: 0120-2542717 / 3355131,
- E-miail: iosystemitd@gmail.com; Website: www. logystem.in; :
[EEISIREI] Navigant (1) B wiithes w2 spur /ot O v v, e oo smler e A
F’rﬁ This Pre-Cffer Advartisement cum Comgendum to the Detailed Public Statement ("&dvertisement") is b=ing issued by Shreni 050, BFET m EFraTen m m o e :ﬁm o .
a3 NAVIGANT CORFPORATE ADVISORS LIMITED Shares Private Limited ("Manager to the Offer™, for and on behalf of Jolly Mayank Suresh (“Acquirer 17, Ifan & Qureshi T 25, : g ; : : m:
Wzﬁ 423, A Wing, Bonanza, Sahar Plaza Complex, J B Nagar, Andheri Kurla Road, (“Acquirer 27 and Nisha Securities Limited (“Acquirer 3" (herainafter collectively refarred to as “Acquirers”) pursuant to b wffE == T, hﬂ' oo P A, 237123, o ""@IT'TEJ el A it
'Ef Andher East, Mumbai-400 458 Tel Mo, +81-22-4120 4837 / 4873 5073 Regulation 18 (7) o the Securilies Exchange Board Of india {Substanizl Acquisition of Shares and Takedvers) Regulatons, 2017, A e 123023, Iﬁ}mr By -123023
a’)tli é?§|| Email Id:naviganti@navigantcorp.com Website: waww.navigantoconp.com as amended (“SEBI (SAST) Regulations™), in respect of the Open Offer 1o acguire up 1o 42 25,000 (Forty-Twa Lakhs Twenty-Five e ope S e Pt - e e P
= % \C a SEBI Registration Mumber: INMOODD12243 Thausand) fully pald-up equity shares of Rs.10.00/- each ["Equity Shares”) representing 25.00% of the voling share capdal of '[1} " =t ' ’ . 2069, 23, T T
Placa: Mumbai Contact Person: Mr. Sarthak Vijlani target company, at a price of Re. 1.00/- (Rupee One Only) per Equity Share (“Offer Price™) payable in cash (“Offer” or “Open 121001
Ak W IR | LDate: 20,04 2022 Offer”). (3) wer fits o A& ool o Rife, it Pnfge s il s Pen i
-ﬂa-aﬁ éﬁ o s oo 50 == o This Acheerlzsament is 10 Be read in conpunction with the (@) Public Announcement dated Monday, January 31, 2022 ("PAT), [B) o
2 ’ ’ ’ ¢ Dhotaded Public Statement dated Frday, Febroary 04, 2022, which was published on Friday, 04, 2022, in Financial Exprass (English
e ol dd ﬂdﬂﬂl 2 Baﬂk ﬁl w aw:awr ¥ w7 feooh-24 e Daily) (Al Indla Edition), Jansatta (Hindi daily) (Al Inclla Eelition), Naya Incia (Hindi Dally) (Noida Editon) and Mumbai| | (4) ¥ #rex €8 mer, Prem o 7. 23, B 4. 22, Aon R, T
= : —9 : cb19208@canarabank.co fersrit Lakshacwaep (Marathi daily) (Mumbal Edition) (“DPS"); (¢} Draft Letter of Offer dated Wednesday, February 08, 2022 ("DLoO"); At et S sl - 123023 gEE o E e gre el T s
|EC°|IE§ é Gl e By QUATY : 011-24629222, 42258146 (d) Letter of Offer abong with Form of Acceptance cum Acknowledgement dated Wednesday, Apeil D8, 2022 ("Letter of Offer'™)
%l 3hl ﬁaﬁ -{1\3:"- 1. Offer Price: The Offer Price of Ae.1.00/- (Rupees One Only] payable in cash. There has bean no revision in the Ofar Price, R I it 3 Wil o Bea
= ﬂ-:i.ﬂ:.-_ i Fi EICEIE| 'f"E-#I. A AR :'.I-HF_._-”  HHA . PR R E ]
edr ¢ ok it fed (wara) FrmmEen, 2002 % PR 8(6) & TEEH! & e ufeq i aRawfwE & gt 2. Recommendations of the Commitiee of Independent Directors: The Committes of Independent Directors of the Target| |- -
. of ¥ 3 o * Company {“1DC") has opined that the Offer Price of Re.1.00y- (Rupee One Only) iz fair and reasonable in accordance with
051 <Rl Tel QAR qem g fod gee sfufEm, 2002 % S s et i fosht o g e fosk SEBI (SAST) Regulations. Further, the IDC has published its recommendation on published on Wednesday, April 20, 2022, in AR, TF AT AT E. 5,42,87,933- F W 8 T & A o el i
3 i g the same newspapers inwhichthe DPS was published, as menticned above. T i (e & g aiEhEy 6o 154 % 759, 39 S W g9 Afen =
éﬁ TAGERT 3 STl qef foris §9 ¥ HOTERep (i) T2 MR () Eﬁﬁﬁﬂmw%ﬁﬁgﬁiﬁ helel & 3, This Open Olter is nola competing ofler, T ] SER W TR B | (TRl o o i & g s wee)
el <hid I iR W& TE/arse A aftfa s wmta e e S i gerenRa i Ysiv e % it 4. 0On Tuesday, April 12, 2022, the Leiter of Offer has been dispatched to 4,488 Shareholders of the Target Company whose aatefreer 1 & 19 B 3-areT (4) % AT 31 s i Fre Rt e o &
oS e i eRRY T St oSt e TN &, et shofar, ST qen sreeheRd 4 e S i I e, s ol ﬂ”l‘?:ﬂﬁ:iﬁf;ﬁ : ;fii.hw&dpi?ﬁ:ﬁ L, rﬁﬂiﬁ :2;;:!;:;'?ﬂﬁgﬁﬂﬁ?ﬁ;ﬁ'ﬁﬂ;ﬁ;ﬂﬁi (i) e vl P fre s e, s e e 0 gy it o
Thepl AT i34, 35X T, ST AT BT, JeTa=< JATIATA o A, 8 feeei-1100024 % ST 30.11.2020 : [ A . - i e e Tl e o
%) ’ ’ ’ ’. ) . whose e-mail addrasses have not been registerad with Depositonies. I:II} He AR & A 3 F 90 o 5 GAre o | B O o e T o D
3% ﬁﬁ %5 T, 5.4,76,17,533.10 (F93 = S form are Wi V.E TR el W A e | LK HEA) qe 3@ & 5. Please nate that a copy of Letter of Offer along with other Offer Documents are also available on the websites of SEBI at TR A ST A, T e
i~ S Wel =SS i agell o T 06.05.2022 1 St & el &7, W off kv @7 den Si g oft @l yewwe.5ebi. gov.in, BSE al waw.bgeindia.com, and Manager to the Offer atwww.shrend in. (iif) s =, el & g @ P ot o) e ae onie & Freanm & A, e
AT YR R forshl o6t STt 6 Public Shareholdars are required 1o refer to the Section titied “Procedure for Acceptance and Setflement of the Offer” PR
: A W T A A A § T i e a ae § g 8
@Eh_{ TlG[ Eﬁ S T T beginning on page 19 af the Letter of Ofer in retation io the procedurns for tendering their Equity Shares in the Open Ofter q.{q;,” e :3:“ £ b o o i ’ i 1
‘ . Instruction for Public Shareholders S L N et s T
%?\’ZlT?zer{ﬁafT[ USiiehd AT : Segsie- 15, Ad, SUHA Alehe, 3ieh TR, 78 feeel-110018 (iv) sm T ) anfe oy o7 S aFR R of e T B aasae 09w #
e e war : 92/8, FSfgaa wRan, 3Em TR, g, 78 fSeeh-110041 a) Incasethe Equity Shares are held in physical form & : b ol R SRS :
% l L Public Zhareholders holding Equity Shares in physical form may paricipate in this Open Offer through their Selling Broker % 3A F a5 AT '-.'.'ITI Iﬂﬁ-'lﬂjd HFH T W_ WW el ':I""'_' i H"ET'lT
T TSI 198 hlalll Jo GIial 198 ohleill 23 MR - i & EAHT e F T A 2
B 130, FoTH 3? D = 110015 by providing relevant informaticn and documents as mentioned in Paragraph 7.9 of the Letter of Offer along with Form SH-4. LE "|'.'c'r-|_ AT ‘.T-flﬁ!'-liﬁl* H, AT ST & HEE R, S
’ ’ ’ b} Incasethe Equity Shares are held in demat form A & o, 7 =4,
a.aﬁ@. [T gRat ShiC ShTerdl ot 3T Sraee Te ehrerd Public Sharehaldars holdin ir Salli [u] T S AEEE R F ST e S S e O e
g Equity Shares in demat form mey participate in this Open Offer by approaching their Selling T W
130, 9 e, AR e, 7 feeeft-110015 Broker and tender their Equity Shares in Open Offer as per the procedure as mentioned in Paragraph 7.10 of the Letter of gt S ardl i o Teere Tt e Bl el it g anfel o afrdil R ans e
Offer along with other details. 57 # T 3 P B
dlden onl ) STepeT i wena § S w A A e i S
@ HUR/FHET T, afG HiE B, & WA IF=A Wuiw w0 faega X qu feremon: 7. Al the observations received from SEBI vide letter bearing reference number 'SEBI/HO/CFD/DCR2/P/OW/ 2022/13537/1 el Pt ger s e, T o ;a_][.:ﬂ_'* B g s A Pt 2000512022 5
‘FHT ‘q,ﬁgl‘ ﬁmed May. .ﬂ.p;rill 04, 2021, nzdl'y in :;_Ier'rtm of H?g;wrnn 16 (4) of the SEBI (SAST) Regulatons upon submission of Draft ot A 3 i P 3 207 o Ty T’r"clTTIT-lT 5 : S e
v w4, Err el e e g ESTED TEHET o etter r are duly incorporated in the Latter of Offer. T _:.I‘-_'tl L se L 1 £, FTEH ST e T I
Ina:m 20 _ 8. Thera are no other materal updates in relation bo this Opean OHer since the dates of PA, save as atherwisa disclosad in tha DPS, ol Q_CH,T : o ! W= A e |
' -1 | gww Jer 92/8 fir (0-7) @en wwEdl| = 3,92,00,000/- | % 39,20,000/- | forerwet v faw and th Letter of Offer, except for thal Jolly Mayank Suresh, Ifan A& Queeshi and Mitesh Surendrasinh Rajpul has been T TR ST T AT AT T 14.08 2002 %
3@?{ ( 92/9/1 B (0-13) ) TR 1T 1 ST (1008 farett w1 foa femiw appoinied as Additonal Director of the Target GCompany w.e.| April 20, 2022, FAEEI % WA T A WO 8y S
) W qfy wae SR AR o T 04.10.2019 foa . 9. Asonthe date of this Advertisemeant and in the best of knowiedge of the Acguirers, thers are no statutory approvals required to
Wﬂ]’) | AW, Mg g1, foeet 110041 1 T54 10003747647 % ITAR be implemeanted by them to complsta this Open Ofier. —
i & oo, Bt ot webrefee TEAE 3. 26,200~ (¥ 10. Schedule of Activities: WS
e % 7 T R <1 W ) Schedule of Activities jinal Schedule Revised Schedule sneloifers aiaon
g Tufd X ;. TAEemE Date Day Date Day [t feamen i sew witg awmwer @18 (Foiee sofdaal & ferg #om 9
SIS <Rl 7d : o W W o ; wew sifefem 1 Ew 123- ' ' ' e AT uhE) e, 20e F ffem e & s
o : Date of thie PA January 31, 2022, | Monday | January 31,2022 | Monday
Heh ST ¢ T HI T SR : TS | 2l o ded Ta: d9e A ™. NIRRT —
R ﬁ :!-\ FTeiROT MRS Y T Last Data for Publication of Detailad Pubdic 3 Tl m m @ eI erl &
o2l Eﬁ' ch 1,01,24,380/~ (¥ Statament in newspapers Fabruary 07, 2022 | Monday | February 04, 2022 Friclay z|
T:ﬁ -qazﬁ ﬁ- TF FIE TE @ Last date offiling ofthe Draft Letter of Offerwiththe SEBI | Fabruary 14, 2022 | Monday | February 08, 2022 | Wednesday FIHE EAR F A
Srelielt =TT LR | Last aate of Pubic Announcement for Gompeting Otter| February 28,2022 | Monday | February2s, 2022 | Friday || |2 e S & frmr & ffw | 22 S 2002
oA =) W' | Last Date for recaiving comments fram SEBI on the 3. wifErgsm R el grdive dsem | SO & AR
El'ﬁ 6"% EF;T el W T He: Draft Letter of Offer {In the evant SEBI has not sart [REGCP EIr R moedt s, 1ese o oEn @R
PSS @[ IR T TZX/NRZ/A&C/20 ngica’:ﬁg tl::&adﬂwgl:mal infGrmaticn from the e — R o 4 FMHE S # FOVE TR G | US490UP2002PTCO26613
I L i " o - . - *
. @[ 20/514 lSIED E'"Q Y : L > ¥ 4 4 5 #ide dam & ydiiam wraben e W13, LA A S,
IR % 30.12.2020 % AR | Ideniified Date™ March 10, 2022 | Thursday | Aprl 06, 2022 | Wednesday) AT B FEE (37w R OO | st g TR S 21100
HHeT <hY Last Date by which Letter of Otfer will be dispatched 6 FITNE BEN @ way § =07 18 M0 2002
fe=n FIN T 11 | Q- L 417 5121 A5 =% % AE| | . 17,46,000/~ | % 1,74,600/— | e o4 S, A hiE to the public shareholders whose name appears on ST SR A (AR 19 M 2022 FT TR
l O g e the reglE.ter af members on the identified Date March 17, 2022 | Thursday April 13, 2032 | Wednesday o :I p— Lﬂ:?h?l ypr—— lﬂ :-T 1_1 e -
. ) p-———— = B — e S HTEM=] & | = i o L 18 3 | )
> Tt 111 | Tt (sfefieh wiie) A9 6 et 09| %. 4,43,71,000/~ | %. 44,37,100/~ | P& &= <bm, A% Last Uate by which commitiae of the Indepencient + ;qurﬁ-l fiafis i
lIE zﬁ NG| . S Y FR TR T Directors of the Target Company shall give its —
TR, A A, 9/2/2 (0 3), 10/1/1 (0- ) recommendsation o the Public Shareholders of the B. ¥R WA WA & w9 A ot Herer =i _
\ﬁQ:iIEiI @Eﬂ 3), 10/1/3 (0-11), 11/1 (5-7), 12/ T Target Company for this Offer March 23, 2022 |Wednesday | April 20, 2022 | Wednesday WT;TP_FFT T WA AREE W | smidiefieg gefieen e
frars) ot w (3-17) w0 T, ey, et Sreer Last date for revising the Offer Price | Ofer Size March 24, 2022 | Thursday | April21, 2022 | Thursday T ey ST AR D0 DOy EO1F 1R 4]
i BRe ), e <o i, Teelie] Uel el Offer Opening Public Announcement March 24, 2022 | Thursday | April 21,2022 | Thursda b MARH WA AP W q“' A% 1004, R s, A1E A, sl
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